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SHRI DHANIK LAL MANDAL: 
I have already answered this question.

MR. SPEAKER: He has said that 
it is not possible even in the United 
States to forecast this in advance.

12.54 hra.
PUBLIC ACCOUNTS COMMITTEE

S ix t y - sxcond and  S i x t y - third R eport

SHRI C. M. STEPHEN (Idukki): 
Sir. I beg to present the following 
Reports of the Public Accounts Com
mittee:

(1) Sixty-second Report on action 
taken by Government on the re
commendations of the Committee 
contained in their Two Hundred 
and Thirty-first Report (Fifth Lok 
Sabha) relating to “Procurement of 
Oil”—Ministry of Defence.

(2) Sixty-third Report on action 
taken by Government on the re
commendations of the Committee 
contained in their Two Hundred 
and Twenty-ninth Report (Fifth 
Lok Sabha) relating to ‘Procure
ment of Finances and Disposal of 
Fired Empty Cartridge Cases’ Mini
stry of Defence.

ESTIMATES COMMITTEE
N in th  R eport and  the M in u tes

SHRI SATYENDRA NARAYAN 
STNHA (Aurangabad): Sir, I beg to
present the following Report and 
Minutes of the Estimates Commit
tee:—

(1) Ninth Report on Ministry of 
Education and Social Welfare— 
Higher Technical Education.
(2) Minutes of the sittings of the 
Committee relating to the above 
Report.
SHRI KANWAR LAL GUPTA: 

(Delhi Sadar): I raised this question.

But it is coming up tomorrow. How 
can he make a statement?

MR. SPEAKER: It is up to him to 
make a statement; I cannot direct one 
way or the other. He has given notice 
and it has been listed; it is up to him 
to decide.

SHRI C. M. STEPHEN (Idukki): 
When this was raised, he gave an as
surance to the House that a statement 
would be made here on Monday. It 
was listed yesterday but the state
ment could not be made. Therefore 
it is listed today; the statement should 
be made.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
Since an adjournment motion has 
been admitted on this point, the state
ment is not necessary.

MR. SPEAKER: So, he does not
propose to make a statement.

SHRI CHITTA BASU (Barasat): I 
sought your permission to raise a 
matter of importance.

MR. SPEAKER: You did not say 
wheher you got the permission; you 
only sought my permission.

SHRI CHITTA BASU: I shall take 
only two minutes. I rise to draw the 
attention of Minister of Finance to an 
important matter relating to the strike 
of the 5000 officers of the LIC. They 
are now squatting before the boat- 
club; they have started an agitation 
from 8th March. They want imme
diate annulment.

MR. SPEAKER- That question is 
coming up tomorrow. I asked you to 
give me a 377 statement which you 
did not give.

SHRI CHITTA BASU: Ther* is no 
harm even then, jn mentioning it. I 
have a right under rule 377 to men
tion it and I have sought permission 
for it; I have also given notice to you
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MR. SPEAKER: If permission
under Rule 377 is not given; that 
means it is coming up in some other 
form. Tomorrow there is a short 
notice question.

SHRI CHITTA BASU: I gave notice 
under rule 377; I know there is a 
short notice question on that parti
cular subject. Since the employees 
are demonstrating today before Par
liament, it is i nthe fitness of things 
that Parliament takes notice of it and 
Parliament becomes seized of it; it 
is also nr.y bounden duty as a Member 
of the House to draw attention of the 
hon. Finance Minister to this. Their 
demands are only a few.

MR. SPEAKER: You should not go 
into details.

SHRI CHITTA BASU: We should 
know why they are striking. Besides, 
they want restoration of 1965 agree
ment and-----

MR. SPEAKER: No, no details.

SHRI CHITTA BASU: They want 
settlement through negotiations. The 
hon. Minister should take note of 
their demands. If there is a nego
tiated settlement that will help a 
peaceful labour situation. The hon. 
Minister would I hope respond to 
their desire for a negotiated settle
ment.

MR. SPEAKER: Mr. Chitta Basu, 
this practice will bp followed by 
others also.

13 hrs.
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